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repeated here. That has to be under-
stood. What is totalitarianism? Though 
there was not a plan to shoot one 
particular leader on a particular day. 
But the logical result of totalitarian-
ism would be mass murdor of the 
Opposition leaders and the liquidation 
of the entire opposition forces so as 
to retain herself in power. This is the 
logical result. Sir, the credit should be 
given to the people of India Credit 
may also be given to Indira Gandhi 
and her government because by put-
ting all the Opposition in iail her 
government helped the Opposition 
forces to unite against totalitarianism. 
Sir, it seems no lesson has been learnt 
by my friends sitting on the Opposi-
tion benches today. I would say they 
are living in a fools’ paradise This 
censure motion has b**en brought as 
a political cover to all the crimes com-
mitted by the ex-Primc Minister and 
that is why I totally oppose this 
censure resolution.

MR. DEPUTY-SPEAKER: Mr. Go- 
vindan Nair. He is not here. So, we 
take up now the next item on the 
agenda. The Prime Minister will reply 
tomorrow Mr. Sathe

19.34 hrs.
HALF-AN-IIOUR DISCUSSION 

E ngagem ent or W orkers  throug 
C ontractors 

SHRI VASANT SATHE (Akola): 
Sir, I am raising this discussion re-
garding engagement of workers 
through contractors.
19.S4-1/2 hrs.

[Shri Sowu Singh P a ti l  in the Choir]

Sir, I said, I was inviting the at-
tention of the Housc to the situation 
of contract labour, particularly in the 
iron-ore mines. Sir. the matter has 
arisen out of the condition of iron-ore 
mines employees in Bhilai. There be-
cause of the conflict between the con-
tractors and the contract labour a very 
unfortunate incident occurred where 
wore than a dozen employees were

shot dead in Bhilai. Therefore, the 
question is a larger implication,—dur-
ing the President’s rule in Madhya 
Pradesh. The problem is wider. But 
in the reply which was given by the 
Ministry, it was stated that the Minis-
ter of Steel and Mines, Shri Biju Pat- 
naik, gave this reply on 28th July 1977 
where he said that “•the employment 
of contract labour to total labour in 
public sector Iron Ore Mines under 
various undertakings is indi^at^d be-
low.” In Bhilai steel plant, it is stated 
that it is 60.98 per cent See the mag-
nitude of the contract labour. In 
Rourkela Steel plant, it ip 47.52 
per cent. In the National Mineral 
Development Corporation Limited, it 
is 55.86 per cent. In Bolani Iron Ore 
Limited, it is 45.78 per cent. Accord-
ing to the terms and conditions of the 
Employment of the Contract Labours, 
the statement says that they are regu-
lated in accordance with the Contract 
Labour Regulation and Abolition Act 
and the rules framed thereunder. The 
management of public sector mines 
tries to ensure that the interests of 
contract labours are safeguarded and 
statutory provisions are observed. But 
in these places, although the stautorv 
minimum wage is Rs. 11.20, the work-
ers get less than Rs. 5 0 and the rest 
of the amount goes to the contractors

Now, this is a well known thing. The 
Contract Labour Regulation and Abo-
lition Act of 1970 says that a contract 
labour is a labour which is employed 
for occasional and intermittent pro-
cess. Therefore, when we know that 
in a number of industries these work-
ers work not for months but for years 
—together. Can they be called inter-
mittent or of casual nature? There-
fore, my humble submission is kindly 
imagine that out of the total employees* 
nearly 61 per cent of employees are 
contract labour and they work there 
for years together. According to the 
policy of the present Government, 
they want to have employment-orien. 
ted programme of industrialisation. 
And here in Bhilai, they are threa-
tening to mechanise the digging of 
iron ore by complete mechanisation



process, with the result, thousands 
of employees will be thrown out of 
job. What is your object? Although 
technically i* has been shown that 
the cost of production is lower if it 
is done by manual labour through the 
workers than through the mechanis-
ed method, now, economically also— 
but more than that I would submit 
the human also—are you not going to 
have this consideration that thou-
sands of employees will be thrown 
out of job? I would ask a progres-
sive revolutionary like my friendv 
Mr. Biju Patnaik, even if theoreti-
cally you were to draw some benefit 
by mechanisation, what would you 
prefer? Would you prefer giving 
work and bread not only to the con-
tract labour but to their families *o 
their children or will you insist on 
mechanised ore digging? What is 
Ihe work that you are going to do? 
Does it require sophistication? Is it 
the type of work which must be 
done in a mechanised way, like fur-
nace or something like that? If the 
operation is only digging and carry-
ing, why do you insist on mechanisa-
tion?

THE MINISTER OF STEEL AND 
MINES (SHRI BIJU PATNAIK): Do 
not ask me.

SHRI VASANT SATHE: Do not
get away by saying that it was de-
cided previously. I was critical even 
of ihe  previous government when-
ever such occasions arose. It is not a 
question of this or that government; 
the nation is ours. You have the 
charge now and your policy clearly 
is employment oriented, i  want a 
categorical assurance from the hon. 

Minister that at least in his ministry, 
in steel mines, iron ore mines, he will 
see to it that bread is not snatched 
from the mouth of the poor workers 
and that they are not exploited by 
the contractors. The minimum wage 
is Rs. 11.20; they get less than Rs. 5. 
They are mainly adivasis of Chattis- 
garh area; they are ignorant and 
poor. Why cannot they be organis-
ed in a cooperative society? It
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should be your job, your depart-
ment’s job; you supervise and see 
that there is a cooperative. They 
are under your direct control. You 
should see that they get the minimum 
wage. So. are you going to consider 
those employees, who are not, as the 
law requires interm ittent or casual? 
They are permanent workers. Why 
do you not treat them as your perma-
nent employees. Wherever there is 
permanent work, you should do 
away with contract labour. Se-
condly, why do you not bring them 
under some cooperative9 Thirdly, 
what will you do 1o ensure that (hey 
get minimum wage as well as assured 
employment, which will not be taken 
away by mechanisation? I should 
like clarification from the hon. Min-
ister and an assurance, not to me, 
nul to those thousands and lakhs of 
employees in the country working in 
various non ore mines, an assurance 
that they arc not going to In' depriv 
ert of their bread. I think that it 
would be a good gesture. May I 
request the hon. Minister to clarify 
the policy.

PROF. P. G MAVALANKAR 
(Gandhinagar): i am glad thal Shri 
Sathe has brought up <his half an 
hour discussion; this matter requires 
urgent attention and urgent imple-
mentation. I hope as a result of this 
half an hour discussion, some con-
crete steps in terms of urgent atten-
tion and urgent implementation will 
liecome possible. Before I ask my 
question Sir, please look at the ans- 
' .v v rs  gi\en  to the original question. 
It is my general complaint, I find in-
creasingly that Ihe answers given by 
several of our ministers—this has 
been happening for many years; I do 
not know why the janata government 
ministers are not trying to set the 
m atter right—are vague, or rometimes, 
the answer is different while the ques-
tion is on somethingelse; the answer 
is not to the point. Take for instance 
part (a) of this question: “Whether 
the contractors indulge in various 
malpractices and thrive at ihe cost of 
labour”. My good friend Shri Biju 
Patnaik's answer is there; it contains
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nothing about this. I hope now at 
least he will give a reply to the ques- 
lion whether the contract labour are 
being exploited and malpractices of 
contractors take place on a large 
scale; and if these are facls. will he 
take urgent steps to see that those 
malpractices are brought 1o the mi 
nimum T do not think they can be 
eliminrted; but they can be at least 
brought to the minimum.

Then. Sir. please look ai (he pari
(c) of the question. Mr. Sathe asks, 
whether Government propose to ban 
employment of workers in public sec-
tor mines Ihroufih contiactors. Now, 
please look at the answer. It reads-

‘The employment of contract la-
bour in public sector mines as in 
olhpr establishments is heing gov-
erned and regulated by the provi 
sions of the Contract Labour (Re-
gulation and Abolition) Act, 1970 
and the rules thereunder.’

Is this an answer’

Now. Sir, I wanted to speak on thi* 
not onlv because of my inlerest in 
labour and my concern for the con-
tract labour and their 0M>loita1ion. 
but also because I wanted to bring to 
the notice of ihis House 1hat quite' 
often the answers to 1he unstarred 
questions are not relevant and we 
cannot Ret half-an hour discussion on 
every question This is one occasion 
when I wanted to say that there 
should be at least some substantial, 
more relevant and more honest ans-
wers.

About the exploitation of contract 
laV ur, I wou'd like to ask my friend. 
Mr, Biju Patnaik. whether it is a fact 
or no' that rjui!e often, the contrac-
tors. not only in the private seel or 
but also in the public sector under 
takings, such as mines of which he is 
charge, are found to be hand-in-glove 
with management with regard to em-
ploying these people for this or that 
Job? If that is so, what is the Gov

eminent's solution to this matter be-
cause we cannot allow this especially 
in public sector, since it is the public 
sector which should become an object 
lesson to private sector units as to 
how labour should be employed and 
treated.

11 labour is to be employed—I in-
clude unskilled labour also---if they 
are to llc employed almost on a per-
manent basis, why should they not be 
made permanent? Why should they 
in t be given certain benefits which 
are given to the permanent emplo-
yees? So, 1 hope he will answer this.

Finally, my point is that 1 find such 
exploitation of contract labour not 
only in his Ministry but in other Min-
istries an well. I would like to pojni 
out on this occasion lhat this practice 
of exploitation of contract labour has 
boon taking place in P. & T. and also 
m Railways. We have got several 
thousands of people as casual labour 
in Railwrvs and in P. fir T. for 10, 11 
and 12 years It is going on. Mr. 
Biiu Patnaik may say ‘I can only take 
!he responsibility for my Ministry but 
not for P. & T. and Railways'. I 
would request him on this occasion to 
pJense convey our request to his col-
leagues, the Railway Minister, Prof. 
Madhu Dardavate and the Commu-
nieationp Minister, Shri Bnjlal Verma 
lhat exploitation of casual and con 
Iract labour in Railways and P. fic T. 
should tie stopped. I hope the hon.
Minister will give some satisfactory
answer today.

SHRI CHITTA BASU (Barasat):
Sir, I am quite grateful to my hon. 
friend1, Mr. Shthe. because although 
the scope is very limited on the occa-
sion of hnlf-an-hour discussion, an 
important aspect of the labour life of 
the country has been brought to the 
notice of this House. It will be un-
fair here to mention that it merely 
refleet? an insignificant sector of our 
contract labour. i.e.. the workers en-
raged in iron ore mines. There are 
lakhs of contract labourers not only 
in the private sector but also in the 
public sector.



Sir, 1 raise this question from the 
point of view of the problems of the 
contract labour of our country as a 
whrlc. The problem of contract la-
bour has been engaging the attention 
of not only the Congress Government 
bu1 the previous British Government 
also. In this connection, I only want 
to mention that the Whitley Commis-
sion, in early twenties, pleaded for 
the abolition of Ihe contract labour 
system in India. The problem of con 
tract labour has. t0 he considered as 
» whc,le Even the Whitley Commis-
sion in ihe 19‘20V discussed the prob-
lem when we were not even indepen-
dent and recommended that this o1' 
noxious system of contract labour 
should be abolished. It was taken up 
by the ReCe Commix tee and ihe.v also 
recommended its abolition Then1 
was a case in the Supreme Court in 
1960 between Standard Vacuum Oil Co 
and their workmen i  do not want to 
go into the details In all this back-
ground, the Contract Labour Regula-
tion & Abolition Act was passed in 
1970. That Act is not l>eing imple-
mented in this case and in other cases 
also. Particularly il is being violated 
in the public sector, which has to be 
taken as a model employer, like rail 
ways, P. & T., Steel and Mines etc. 
Under clause 10 of the Act, it is obli-
gatory for the contractors to gel li-
cences from the licensing authority. 
May I know from the hon. minister 
whether these labour contractors are 
really licensed contractors? So far as 
I know, they are not.

Secondly, there is a provision here 
for tolal aholHion and regulation of 
the contract svstem. The public sec-
tor, which is a model employer, should 
abolish forthwith this abnoxious s>s 
tem of contract labour. The question 
is about intermittent, casual and non- 
parennial nature of work. These ca-
tegories of workers should not l>e 
called intermittent if they have been 
given 120 days work in the previous
12 months. If the industry is of a 
seasonal nature, if a worker puts in 
60 day$ ot work in a year he should 
not be called a casual worker. In the 
iron or* mines, the workers work
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hard lor 365 days in the year. There- 
fou\ no contract labour system can 
be continued there. I rely on section 
9 of <he Act, by which the govern 
rnent by a single stroke of the pen 
can abolish the entire contract labour 
system in the iron ore mines, parti-
cularly in the public sector. Will the 
hon Minister of Steel and Mines im-
plement eflectively the provisions of 
the law, which he is bound to do”'

SHRT K. LAIC KAPPA (Tumkur): 
Mr. Chairman, Sir, my friend, Mr. 
Sathe has raised a very important 
discussion regarding exploitation of 
man by man. That is. in a society 
people are being exploited by all 
means, but the Constitution says thai 
ill* protection should be given with-
out discrimination and exploitation of 
man by man should be stopped. These 
are 1he socialist measures that you 
have t'» adopt About this I am ask 
/mg you. ’the dynamic Minister, but 
not the dvnnmite Minister. Sir, con-
tract labour syslem and the abolition 
of it has been raised m this House 
for a number of times and I had also 
raised in the previous Lok Sabha. 
This has been, of course, pertaining 
to only Steel Ministry. But there is a 
principle involved in it. As Mr. Ma- 
valrmknr said, in various public 
undertakings in our country millions 
of people are working, but 1he exploi-
tation has been continuing and even 
in spite of the abolition of the con-
tract system and the Act being in 
force, implementation is not there. 
Therefore, it is very necessary. In 
some places, (in quarries the people 
are working at the risk of their life 
and there is no insurance system and 
there is no security for them and the 
contractors take even their wages 
just like in bonded labour. It is a 
bonded labour syslem. In our State 
we have abolished the bonded labour 
system, but wherever we want to 
ameliorate them, legislation is very 
necessary. No doubt we pass a num-
ber of legislations, but their imple-
mentation is not there. Whether it 
comes under the Ministry of Railways 
or Labour there is a joint responsi-
bility and therefore, I urge upon the
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[S h r i  K . lifakkappa]

G o v ern m en t to  ta k e  u p  th is  issue 
e a rn e stly . W ill you k in d ly  te ll m e 
w h a t is  th e  m a ch in e ry  tlw t you a re  
going to  ad o p t fo r  im p lem en ting , m  
le tte r  an d  s p ir it , a il th e se  leg is la tions  
and  a t  w h a t p o in t o f t im e  >ou w ould  
f=ee th a t a t  le a s t th is  k in d  of exp lo it 
a tion  is  stopped  e i th e r  in  y o u r M in is, 
t r y  o r  in  a n y  o th e r  M in is try  a n d  a 
socie ty  of u nders l and ing , a  socie ty  of 
m u tu a l resp ec t an d  a society  o f equa l 
liv ing  s ta n d a rd s  in  th is  co u n try  is 
estab lish ed . I  w ould  like  to  know  
this*. I hope th e  hon . M in is te r w ould  
g ive a ca tego rica l rep ly  and  n o t an  
ev asiv e  ty p e  of rep ly  a s  th is  is  a mosl 
im p o rtan t m a tte r . Som etim es when 
w e ra ise  th is  k ind  o f im p o rta n t d is-
cussions, th e re  w ill n o t be an y  rep o rt 
in  th e  p ress  and  w hen  th e re  a re  ac ri-
m on ious  d iscussions, th e y  w ill b e  r e -
po rted . T h is is a v e ry  im p o rtan t d is-
cussion  an d  the re fo re . I req u es t you 
to k itid lv  give a ca tego rica l an sw er to  
th is  question .

20 h rs .

TH E M IN ISTE R  O F  STEE L AND 
M INES (S H R I B IJU  PA T N A IK )- M r 
C h a irm an . S ir, I w ish  to  ta k e  th e  
te chn ica l p ro tec tion  of th e  H ouse th a t 
th e  H ouse m a y  rise  a t 8 O ’c lo ck  fo r  
th e  s im ple  reason  th a t if  I w ere  to  
e lab o ra te  on th is  p rob lem , th e  ans-
w ers  w ill no t b e  p a la ta b le  e ith e r  to  
th is  side of th e  H ouse o r  th a t Side of 
th e  Houoe. W e p ass  m an y  law s in  
th is  H ouse, nam ely , th e  m in im um  w a-
ges law  fo r ag r ic u ltu ra l w orkers. T h is  
is  l ik e  one o f th o se  law s. W ho does 
n o t use, in  th is  c o u n try , th e  c o n tra c t 
la b o u r?  E v e ry o n e  in  th is  c o u n try  
does it. A nybody  who b u ild s  a house, 
uses c o n trac t labou r. S ta te  G overn  
m cnts, m un ic ip a l co rpo ra tions, co-
o pera tives , p r iv a te  p a r t ie s  a n d  all 
in d iv id u a ls  u se  th em . C on trac t la -
b ou r m akes roads  fo r us, roads  on 
w h ich  w e go b y  e a rs . T hey  m ake 
them , w o rk ing  in  th e  h e a t and  ra in ; 
and  th e y  sw eat fo r  us. T h ese  m en 
an d  w om en p u t  t a r  o n  th e  roads. 
T hey  a re  on co n tra c t labou r. T h is  is ' 
«u r society. How d a re  you  ta lk  of
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contract labour? Do you wish me to 
do this? If the whole House demands 
it with one voice let us get on with 
this job; and I am all with you.

I  d id  n o t w ish  to  d ila te  on  th is  
question  c f  co n tra c t laoou r. The m ine 
in  q u e s tio n  h as  b ee n  o p e ra t in g  fo r  th e  
la s t  15 yea rs . T hey  h a v e  in troduced  
m ech an iza tio n  fo r  c ru sh ing . T he 
techno logy  of stet-l h a s  changed . F o r-
m erly , they  used lum p  o re  in  th e  b last 
fu rn ace ; i t  w as io r  th e  h an d  la b o u r  to  
b reak  th e  lum p  ore.

Now  we h av e  to  use c ru sh in g  m a -
ch ines fo r  s in te rin g , fo r im prov ing  
p ro d u c tiv ity  and  lo r  o th e r reasons. 
T h a t is th e  w ay  of th e  w orld . W e get 
tine du st; b u t th e  h an d -lab o u r Uses 
only h an d s  to  p roduce  lum ps.

I  know  som eth ing  abou t th is  in d u s-
try , <uij its  prob lem s. I  h av e  been 
tly in g  to  o p era te  on th e  w hole can 
v as  of th e  m r ’es all o v e r th e  coun try , 
w h ich  a re  u n d e r  the  purv iew  of th is  
M in istry . H ow  to get th e se  m en  a 
hvitiR w age, a hom e to live, education  
fo r  th e ir  ch ild ien  an d  all th e  re s t of 
th e  th ings? O ne of th e  m echanized  
m ines is K ir i b u r u, w h ich  is hav in g  a 
s tr ik e ; it  is u n d e r  th e  C P I-contro lled  
un ion . N ot CPM.

I asked  th e  question  th e  o th e r  day . 
W orkers in  th e  pub lic  sec to r  a re  
ge tting  .Rs. 500/ -  a m onth . M r. S a th e  
sa id  th a t th e se  w o rk ers  on con tract 
a re  ge ttin g  Rs. 5/ -  a  day . T hose w ho 
a re  g e ttin g  Rs. 500 p.m, a re  on s trike ; 
and  n e x t door to  them , people a re  
ge ttin g  Rs ,r>/- .  W here  is  ju s tic e ’ 
W h a t s o r t of so c ie ty  do  w e  w a n t to  
b u ild ?  T h e  o rg an ized  sec to r is fleecing, 
a t th e  cost o f th e  d iso rg an ized  sector.
Is it th e  so rt of socie ty  w hich  w e 
w an t?  80 p e r  cen t o f th e  land less 
w o rk ers  in  Ihe v illages  do  n o t get 
even  one ru p e e  a day . A c le rk  in the 
U C  gets  Rs. 3500/- . A  lif tm an  in 
th e  S h ipp ing  C orpo ra tion  g e ts  Hs. 
1500/ -  Or Rs. 2.000/- . W ha t so rt of 
a  w age p o liry  shou ld  w e  h av e?  H as 
th is  P a r lia m e n t ev e r, d u rin g  th e  las*
30 y ea rs , th o u g h t o f a  w age-and-in- 
com es policy , to  be discussed , adopted
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«nd finalized? Have you ever dis-
cussed the proposition that a mini-
mum number of 5 or 7 essential items 
must be supplied at a fixed price to 
all the people—and how to do it? You 
have discussed the continuous in-
crease in the price index and increase 
in DAs. There have been ircrease in 
the price index, more of DAs, more 
increase in price index and more of 
DAs, and a continuous rise in prices. 
Is this whal the Parliament has been 

‘debating for the last thirty years? I 
can only tell Shri Sathe that this 

[natter is engaging my attention, as 
an experiment, as to what to do with 
these 5,000 people. I do not know 
how much I will succeed hut this 
problem of contract labour is a na-
tional question. I hope this House 
will utilize its mind

SHRI VASANT SATHE- We are 
with you

SHRI BUU PATNAIK; .to find 
a way so that this scourge is elimi-
nated for all times from the entire 
nation, from everywhere. I do not 
know wha< the previous Government 
did. They claimed thev removed 
bonded labour from the Adivasi areas. 
But what we see now in the entire 
country is nothing but bonded labour. 
Contract labour is taken to tea gar-
dens. Prom my State of Orissa they 
are taken to the tea gardens of Assam 
as contract labour over a period 
the last 50 years. In fact, it is 
through their blood and sweat lhat 
the tea gardens of Assam have been 
developed. Contract labour are taken 
even outside the country, all over the 
place.

A reference was made to section 
10. A committee has been set up on 
this question and it is going to sub. 
mit its report next month, in Septem 
ber. But what is the use of that re-
port0 How do you implement it? How 
will you pay the wages? Where is 
the money to come from? All these 
things must be seriously debated in 
this House and a firm policy esta-
blished if you want to give the 
smallest comfort to the poorest sections 
of the workers.

I am thankful to Shri Sathe for 
having raised this question, even 
though is an empty House. Nobody 
sits when such questions are raised. 
You can see *he interest of the House; 
never mind the newsmen; this shows 
where we are. I am interested to 
know how many Members of Parlia-
ment are truly interested in this. All 
the empty shouting you will find ir  
ihe headlines, because empty shouting 
interests the people. We are interest* d 
in cheap popularity, not in any seri-
ous effort That is why I am wor-
ried.

I ,im grateful 1o Shri Sathe for 
having given mc this opportunity to 
unload myself. You have to find out 
a machinery, a way, and we will im-
plement it. I thank you once again.

MR. CHAIRMAN: The House
stands adioumed to meet again to-
morrow at 11 A.M.

20.09 hrs.
The Lok Sabhn then adjourned till 

Elevfv of the Clock on Friday, 
August 5, W n/Sravana  14, 1899
(Saka).
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